CR(P) No. 56 of 2013
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

06.02.2015

Mr S Thapa, learned counsel, appears for the
petitioner.

Mr N Mozika, learned counsel, represents the
respondents.

Learned counsel appearing on behalf of Mr K Paul,
learned counsel for the petitioner, prays for adjournment
on the ground of personal difficulties of the latter.

List the matter on 13.02.2015.

CHIEF JUSTICE
(ACTING)

dev



Arb Petn No. 2 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

06.02.2015

No one appears for the petitioner.

Mr R Deb Nath, learned CGC, represents the
respondents.

In the interest of justice, the matter is adjourned to

13.02.2015.

CHIEF JUSTICE
(ACTING)

dev



Crl Revn Petn No. 1 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

06.02.2015

Mr S Sen, learned counsel, appears for the petitioner.

Learned senior counsel Mr HS Thangkhiew prays for
and is granted two weeks’ time to enter appearance and
seek instruction on behalf of the respondents.

Interim order dated 08.01.2015 will continue till the
next date of listing.

List on 20.02.2015.

CHIEF JUSTICE
(ACTING)

dev



Crl Revn Petn No. 9 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

06.02.2015

Mr R Sahu, learned counsel, appears for the
petitioner.

Ms H Kristazi, learned counsel, represents the
respondent.

Learned counsel appearing on behalf of Mr K Paul,
learned counsel for the respondent, prays for adjournment
on the ground of personal difficulties of the latter.

List the matter on 13.02.2015.

CHIEF JUSTICE
(ACTING)

dev



Crl Revn Petn No. 18 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

06.02.2015

Ms Y Shylla, learned counsel, appears for the
petitioner.

Learned counsel for the petitioner prays for and is
granted a week’s time to file service report.

List on 13.02.2015.

CHIEF JUSTICE
(ACTING)

dev



Crl Revn Petn No. 19 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

06.02.2015

Mr MA Islam, learned counsel, appears for the
petitioner.

Issue notice. Dasti as well.

Call for the Lower Court’s record.

List after two weeks.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 1 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

06.02.2015

Mr PN Nongbri, learned counsel, appears for the
petitioner.

Mr K Agarwala, learned senior counsel, represents
respondent No. 2.

Notice was issued on 19.01.2015, learned counsel for
the petitioner states that steps have already been taken
and service report is awaited. However, learned counsel for
the petitioner also wants to serve Dasti.

Issue fresh notice with direction to handover notice
to learned counsel for the petitioner for dasti service.

List on 27.02.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 2 of 2015
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

06.02.2015

Mr S Thapa, learned counsel, appears for the

petitioner.

According to learned counsel, service report is

awaited. List on 13.02.2015.
Interim order dated 14.01.2015 will continue till the

next date of listing.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 15 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

06.02.2015

Mr BK Deb Roy, learned counsel, appears for the
petitioner.

Mr B Bhattacharjee, learned counsel, represents the
respondents.

Learned counsel for the respondents prays for and is
granted ten days’ time to file brief synopsis of his
submissions on or before the next date of listing.

List the matter on 18.02.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 19 of 2013
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

06.02.2015

Mr K Khan, learned Addl. Senior GA, appears for the
petitioner.

Ms EG Chyne, learned counsel, represents the
respondent.

Learned counsel for the respondent makes a mention
for adjournment on the ground that Shri GS Massar,
learned senior counsel is on sanctioned leave on account of
ill health of his wife.

List the matter on 20.02.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 27 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

06.02.2015

Ms H Kristazi, learned counsel, appears for the
petitioner.

Mr CH Mawlong, learned counsel, represents the
respondents.

Learned counsel appearing on behalf of Mr K Paul,
learned counsel for the petitioner, prays for adjournment
on the ground of personal difficulties of the latter.

List the matter on 13.02.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 28 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

06.02.2015

Mr BK Deb Roy, learned counsel, appears for the
petitioner.

Mr VK Jindal, learned senior counsel, represents the
respondents.

Learned counsel for the petitioner Mr BK Deb Roy
prays for and is granted two weeks’ time to file rejoinder.

List on 20.02.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 32 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

06.02.2015

Mr S Thapa, learned counsel, appears for the
petitioner.
List with service report after one week on

13.02.2015.

CHIEF JUSTICE
(ACTING)

dev



CR(P) No. 48 of 2013
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

06.02.2015

Mr S Thapa, learned counsel, appears for the
petitioner.

Mr N Mozika, learned counsel, represents the
respondents.

Learned counsel appearing on behalf of Mr K Paul,
learned counsel for the petitioner, prays for adjournment
on the ground of personal difficulties of the latter.

List the matter on 13.02.2015.

CHIEF JUSTICE
(ACTING)

dev



